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Hon, Mr. Justice S.R. Singh, VC
Hon, Mr. S.C. Chaube ', AM

It is a case ©Of BSNL wihich has since heen
converted into a corporation in respect of which
no notificetion under Section 14(2) of the A.T.
Act, 1985, has been lissued. The applicant being
employee of BSNL which is beyond the pHcview
of the A.T. Act, 1985, The OA is, the%fore,
not maintainable. The legal position in respect
of this is admitted by learned counsel far the
mrties,

The OA is, accordingly, dismissed witiiout N
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pre judice to the applicant to approach the ol 4
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fox um a@:ﬂ?&tﬁ_thc relief claimed in this OA.
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